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12 Noon

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED DECISION OF THE BRITISH
COVERNMENT TO SELL ARMS TO SOUTH
AFRICA

SHRI BHUPESH GUPTA (West
Bengal) : Sir, T beg to call the atten-
tion of the Minister of External
Affairs to the reported decision of the
British Government to sell arms to
South Africa and the reaction of the
Government of India thereto.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Sir, before you proceed
further, I wonder if the House would
agree that for Calling Attention mo-
tions there may be some time fixed.
If the whole day is taken, that means
waste of time,

MR, CHAIRMAN : Now, I am very
grateful to Mr. Mahavir Tyagi for
pointing this out in the House. I am
very anxious myself and before the
leaders of the various parties I have
expressed my anxiety that Calling
Attention motions should not take so
much time as they have been doing,
Now, we have adopted a certain for-
mula, viz,, one Member of each party
out of the list shall be called first
and later on the list might be revised
and those whose names are not on
the list might also be called, but
when we shall stop should rest in the
discretion of the Chair. If that is
adopted and that is adhered to then
alone we can control it.

S qEATEw (I 93w) ¢ oA,
qA 39 Hdg W UF fAdTT FAT §
(Interruption) & YT Anr #y
T ¥ faegT ®eWd § W WA S
IT FEITIT AN A qEATE WAL
¥ gy 5o 3w A sr  fam fam
# 3 "3 | T1A7, A€ = F 7 w1900y
AT EE(fa 2o ST gFT #T a1
gty o a7 fF 5y a9 7 ggsA-
Hre AT AL AT &, IFEA GAR! FIA
faar o1 & ®7 FHE & w0 FAT AET |
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S G EC LT

oY garafa : & T ATAR §

sft gRATTaer Al To  WIfHT AT
F ava FY orgeyr (AR | SEIA U8 FRT
fF 79 afom wemmm #v afefa ot
FT 3 PR T4 7O IAF HeF g1 AAT |
zafad wa s qAT &1 FTfaw wded
Fq7 TAfTHA FIAC F FAT HEeqT T4y
AT afer g GEATH A Y A
TEA L FEN AR FT AAT FET §
T FIAT HEAT H 29 7R AG A1 FATA
e fag wge@ F G IAS AT
==t gy | Fafad =T qay sgawar FT
forer fepeli e o aga & 7+ &Y, 994 faa
uw faT sver fewwo #3798 #rian
qaT % a¥g T feun qow w1

Y wavafa ;AT d5 qFT

Y TSR q1 q A4 fefeFey
qaa a7 |

oY gwmefq : F gwg Ty | AT W
TF &Y F1 F7CT (SqFaT | AG¢ ATAT AT
qEAT 8 |

st A ¢ 3fEd gW A1 B FO
Ffgq & 19 FIAT &

MR, CHAIRMAN: Mr. Rajnarain, I
have listened to you. Now, I have
called Mr. Bhupesh Gupta.

Sl THATTAN : AT F7 F FH TATA-
HZ g @ afad )

wt Ao Fo ANTAHT (WA NI)
7@ graeg § a9 frdaw & o vy
AT g g, g Ay fagr & 1 qaT &
g 2 & fa7 ¥ faaa sifaw gdvaw
Aifewr oq IR MY § JU AT @
AHT FANT § A TF T 7 HI9L Y
faar & & & 175 1 a% | & fadaw F
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it gwo o faa (sa% waw) U™

9T TE E

st Ao Fo WAAIART : IAH AL ALA
W4T ¥ ATRT 1T ALY WA THRTL SOAT
6 adi 1w St SO a9ars g, 99
qIT T W wAIT FEAr av, axAt o
famr ar, B for i w7 fae & A @
ITRT T4 FT Z7 giaqd 7 waq< fear
ST =wTfed, Wy a7 48 9ga q, T, H
g1 Jrady 1 ¥fad, zad qF wwfa adr @
afs ara g@dd F o Fwagz T THRT S A
TqAT A9 2% & 34%0 A waqT A8y &,
ag arq & ¥4 TAg |7 AT avg A o
g

st warafa : WL A 43 W W@ g
UF & &t & | 3, TW A9 UARSH F A
LA HI F1 A AwT AT ATET AT o
RGAT 94T & |

SHRI A. P. JAIN (Uttar Pradesh):
Sir, may I make a suggestion? Call-
ing attention r.otices are of varying
importance, Thare might be some
very importa t calling attention
notices which ray require fuller dis-
cussion. I thint it will not be fair
to lay down ary rigid rule,

MR, CHAIRMAN: Therefore I say
leave it to my discretion.

SHRI A. P, TAIN: 1If the calling
attention notice is of very high im-
portance, in th: t case you might give
time for discussion. You may convert
it into a motio1 for discussion. On
the other hand so far as the calling
attention moticns are concerned I
think your opinion that they must
be limited in pcint of time should be
strictly adherel to, subject to the
provision that if a calling attention
notice is of grave importance it may
be converted into a motion for dis-
cussion.

SHRI M. M. DHARIA (Maharash-
tra): Sir, may I bring to the notice of
the House the system that prevails
in Lok Sabha itself? Those who give
such notices, th@ir names are ballot-
L/B(N)10RSS—6
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ed and the first five names are print-
ed on the calling attention notice.
This principle of giving chance party-
wise may do injustice to vigilant
Members who give the notice, Let us
take into consideration the wvery
good practice that prevails in Lok
Sabha, You can ballot the first five
names.

(Interruption)

SHRI BHUPESH GUPTA : No, Sir.
No, Sir, You yourself suggested a
method. Now we are turning it into
a discussion as to whether we should
follow Lok Sabha or not.

SHRI N. SRI RAMA REDDY (My-
sore): Please give me a chance ...

MR. CHAIRMAN: I will consider
all these matters and, if necessary, 1
will put it before the Business Advi-
sory Committee and have their
views, but let this discussion stop
now.

ot fadea ot (wew 93w) @ fiw,
TH AT OTTRN B WTRAT  FHET

U, Hy

MR. CHAIRMAN: No. Sorry, no.
The Minister,

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN
SINGH): Mr, Chairman; the Govern-
ment of India are greatly concerned
about the British Government's de-
claration of intent to resume the
sale of arms to South Africa. Govern-
ment are in no doubt that the total
effect of this shift in British policy
will be to reinforce the racist regime
in South Africa; instead of bringing
stability, peace and security to the
region, it will add to the existing ten-
sions. Furthermore such a shift will
affect the security and vital interests
of a great number of countries in
Africa and Asia, some of whom are
alsp members of the Commonwealth.
The proposed British decision would
also be in utter disregard of the U.N.
resolutions banning the sale of arms
to South Africa.

In announcing their intention, the
British Government invoked the so-
called Simonstown Agreement con-
cluded in 1955 which accorded Britain
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certain facilities at the Simonstown
naval base for the defence of the sea
routes round South Africa. Britain
and South Africa agreed to cooperate
in defence of the sea routes through
their ‘respective maritime forces.
The British Home Secretary, Sir Alec
Douglas Home, declared in the
House of Commons on July 20, that:
“It is our intention to give effect to
the purpose of that agreement and
we believe that as a consequence we
should be ready to consider within
that context applications for the ex-
port to South Africa of certain limit-
ed categories of arms, so long as they
are for maritime defence directly
related to the security of the sea
routes”.

The British Government have
sought to justify their partial return
to their former policy of supplying
arms to South Africa on grounds of
broad defence needs in relation to the
security of the trade routes “which
have grown in importance since the
closure of the Suez Canal”. But this
strange strategic doctrine has no re-
lation to existing realities, It con-
jures up a threat where none exists,
and tries to cover up the fact that
Britain will be arming the racist re-
gime of South Africa, Truth is that
South Africa is today Africa’s only
military power, well-equipped with
sophisticated arms and defence
equipment. With her disproportionate-
ly greater military strength, South
Africa is a threat to her neighbours
and not the other way round. As re-
gards the distinction which the Bri-
tish Government have sought to
make between arms and eguipment
for maritime defence and arms which
would assist enforcement of the poli-
cy of apartheid, it cannot convince
anyone. It is our belief that any ac-
cretion of military strength to South
Africa can only strengthen her re-
soh{e to continue the policy of apar-
theid. It will also inevitably intro-
duce a new element of tension and
conflict, especially for the neighbour-
ing African countries, and bring in
great power rivalry and cold war into
the Indian Ocean region.

The House is aware of our desire
to see the Indian Ocean region re-
main an area of peace and tranquil-
lity, free of great power conflict, mili-
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tary and naval bases and other

man:festations of a military presence.
We canno{ but view with grave con-
cern any intention of the British
Government to introduce tension in-
to this region through a resumption
of arms supply to South Africa.

The House is doubtless aware that
the declaration of British intent to
arm South Africa has caused wide-
spread dismay and concern all over
the world, and more specially among
the Commonwealth countries in Af-
rica and Asia. The Prime Minister
has already sent a message in reply
to the British Prime Minister's com-
munication on the subject, conveying
our serious concern and misgivings
over British intention to arm South
Africa,

The House is also aware of the
efforis so far made by India in the
United Nationg and other multilate-
ral and international forums to pro-
hibit the supply of arms to South
Africa, At the recently concluded de-
kate in the Security Council the Per-
manent Representative of India drew
attention to the obligation of the
international community to observe
and implement the United Nations
Resolutions on  arms  embargo to
South Africa, On 23rd July, 1970, the
Security Council reiterated its earlier
resolutions and called upon all states
to han the sale of arms to South Af-
rica unconditionally and without re-
servations whatsoever. The House
may be assured that Government will
do its best to concert efforts with
all like-minded countries, especially
of Asia and Africa, to dissuade the
British Government from resuming
arms supply to South Africa in con-
sonance with Britain’s own obliga-
tions to the Commonwealth and the
United Nations,

[Mr. Depury CHAIRMAN in the Chair]

SHRI BHUPESH GUPTA: We are
somnewhat disappointed by this state-
ment. We expected that in view of
the clear stand of the United King-
dom Government, the Government
of India would concretely tell us the
lines that it is going to pursue in re-
gard to this matter for preventing
the sale of arms by the United King-
dom Government o the South African
racist regime. Instead, we have
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been told aboit the concern which
they have. Si, the Extcrnal Affairs
Ministry should eschew its shock or
express cn of concern. It is a ‘Con-
cern Express Walla’ Ministry because
on every issu 1t only cxpresscs its
concern, it dces not say what they
are going to ¢'o. They say, they will
do their hest. What 1s the best that
you are going to do? That is what
Parliament sh- uld be told,

Tirst of all, he matter is extreme-
ly serious and [ do not see even a
proper assessnm.ent of the seriousness
of the situatio .

As you know, in 1967 the Tories
demanded the lifting of embargo on
armg sales te South Africa, The
Labour Goverment refused at that
time, As soon as the Tories came to
bower, soon al.er the elections, they
took a few stcps. They decided that
(i) the British forces would remain
in S’ngapore; they will not be with-
drawn from Eist of Suez: (ii) they
decicded that arms sale to the South
Africa Governinent should be resum-
ed; (1i1) they ¢ ecided also to norma-
lise relationg 1 ith the racist South
Rhodesian re:ime, and (iv) there
was a clear sw ng in the racist trends
in the election; in the Conservative
vote, No wond:r Mr. Enoch Powell,
the Fascist dictator, polled twice as
many votes as he got on the earlier
occasion. .,

MR. DEPUTY CHAIRMAN : You
should ask qurstions.

SHRI' BHUPiiSH GUPTA : Yes, I
am asking. Let me ask., What do you
think you are” This question needs
some explanaiion. I am seeking
clar'fication, I will ask my question,
This assessment is not there. It is
stated as an isclated action. This is a
drive against Afro-Asian countries, a
part of the co nmon strategy which
they are alread: implementing. There
is indication of it.

SHRI C. D. I'ANDE (Uttar Pra-
desh): Sir, I mu st point out he threa-
tened you and you smiled. This ig
sukmission to tareats, and this is an
insult to the Flouse.

SHRI BHUPI'SH GUPTA : This is
not a controversial matter. Do not
teach me how to put a question, You

are in the Chair, I know. Somebody
L'B(N)10RSS—.(a)
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in the Chair does not mean that he
understands things better, These are
facts which I am entitled to bring to
the notice of the House. How incom-
petent this Government is in certain
matters should be brought out by
facts, We are told that Mr. Heath
sent a communication to the Prime
Min ster. We would like to have this
communication laid on the Table of
the House. We are reading about the
communication in the newspapers,
English and Indian press. You should
tell what the main points in the com-
munication are. The House is en-
i'tled to be supplied with a copy of
it. I demand, Sir, the copies should
Lo supplied.

Now, Sir. they have not mentioned
another thing, Recently the Security
Council discussed this matter of em-
targo. Do you know what Britain,
France and the United States did?
They abstained from voting, What
does it mean? Three big powers out
of five, permanent Members, have
come to the conclusion that nothing
should be done. As you know, France
was not implementing even the ear-
lier embargo. In this situation three
powers have combined together to
see that nothing is done. We should
take serious note of it and of what
our Permanent Representative is
doing. That I should like to know...
(Tome bell rings) Why are you
ringing the Bell? :

MR. DEPUTY CHAIRMAN: You
have taken seven minutes.

SHRI BHUPESH GUPTA: I tock
seven minutes, You are threatening
every time, All right, I am not going
to sit down,

MR. DEPUTY CHAIRMAN : It is
aot a question of threatening any-
body,

SHRI BHUPESH GUPTA: Nokody
can make me sit down.

MR. DEPUTY CHAIRMAN: I have
only pointed out that you have
taken seven minutes. This morning
the Chairman said that we should
devise some method by which we
can regulate our proceedings, This is
not the way to conduct the proceed-
ings in the House . .. .
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SHRI BHUPESH GUPTA: You
better sit down., I am not going to
sit down.

MR. DEPUTY CHAIRMAN: I can-
not tolerate this. You have taken
seven minutes.

SHRI BHUPESH GUPTA : You do
whatever you like, I am not going to
yield. This discourtesy to the Mem-
bers will not be tolerated.

MR. DEPUTY CHAIRMAN : I have
already told you that you have taken
seven minutes to seek clarification.

SHR1 BHUPESH GUPTA: And you
have taken two minutes. You do not
understand even a cuestion...

MR, DEPUTY CHAIRMAN: 1
know. You need not tell me about
that.

SHRI BHUPESH GUPTA: Not at
all.

MR. DEPUTY CHAIRMAN: You
should rather try to complete the
yuestion ag early as possible,

SHRI BHUPESH GUPTA: I have
seen many Deputy Chairmen; they
have come and gone. I have known
many, You are not going to do this
kind of thing to me.

SHRI M. S. GURUPADASWAMY
(Mysore): On a point of order, Sir.

SHRI BHUPESH GUPTA: He can
raise a point of order. T shall sit down.
But this is very wrong. You should
have told me that I could have only
seven minutes.

(Interruptions)

SHRI M. M, DHARIA: On a point
of order, Sir.

MR, DEPUTY CHAIRMAN: First
Mr. Gurupadaswamy.

SHRI M, S. GURUPADASWAMY:
Sir, the matter has become rather
serious. I do not object to a Member
of this House putting questions seek-
ing clarifications, I do not, Sir, mind
a Member also taking a little longer
time and putting questions in his
own style to the treasury benches.
But I object to some of the expres-
sions made hy Mr. Bhupesh Gupta,
And what has he said? You have
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been standing and he has been per-
sistently violating your direction.
And he does not stop there, The most
objectionable part of his expression
is, he said that he has seen many
Deputy Chiarmen in the past.

SHRI BHUPESH GUPTA: It is a
statement of fact.

SHRI M. S. GURUPADASWAMY :
Let me forraulate my point,

(Interruptions)

The most objectionable part is that
the whole substance of his statement
is that he does not care for the Chair,
he is not bound by your ruling, and
he does not take note of it, If this is
the attitude of a very responsible
Member, a leader of a party, I do
not know how we can function, And
the tragic part of it is, you seem to
be helpless. You are presiding over
the deliberations and you are help-
less. A still more tragic thing is, we
are equally helpless. We sit here
witnessing a great drama of filibus-
tering going on, I do not mind filibus-
tering...

SHRI BHUPESH GUPTA: Is it a
point of order?

(Interruptions)

SHRI M. S. GURUPADASWAMY:
1 do not want to be bullied. (Inter-
ruptions), I never get bullied. Why
are you so upset?

(Interruptions)

MR. DEPUTY CHAIRMAN: Please
sit down, Mr. Gupta. I have called
Mr. Gurupadaswamy.

(Interruptions)

SHRI BHUPESH GUPTA: This is
no point of order. Is this a point of
order?

(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
please,

SHRI M. S. GURUPADASWAMY:
If that is so, I move that all the ex-
pressions made by Mr. Bhupesh
Gupta casting aspersions on the
Chair be removed from the record.

MR. DEPUTY CHAIRMAN: Mr,
Dharia.



i

i
187 Calling Attention

SHRI M. M. DHARIA: Mr. Deputy
Chairman, Sir, I am really sorry at
the manner in which my friend, Mr.
Bhupesh Gupta for whom I have got
regard, has tchaved to-day. I do
share the feel ng of Mr. Bhupesh
Gupta and so f. r as the present ques-
tion is concerr2d, the whole House,
the whole cour try in unanimous on
this point. Th: only point is, at the
time of calling attention motion, the
Members are «ntitled to seek some
clarifications a «d a reasonable time
should be give to them. But again
it is the discretion of the Chair,
When the Caair requests once,
twice, thrice, ° think the Member
concerned should take proper note
of it. Particul:rly when the Chair-
man is on his egs, it is the duty of
every Member to sit down imme-
diately. Instead of that, to say that I
have seen many Deputy Chairmen is
not proper. It 11ay be a question of
fact, but the vay in which it was
said was more listurbing. I have got
great regard for Mr. Bhupesh Gupta.
I would appea: to Mr, Bhupesh
Gupta...

SHRI BHUFESH GUPTA: I do
not want regard, Condemn me. I do
not want this kind of courtesy.

You condemr me. You
resolution conde nning me,

SHRI M. M. DHARIA: Mr, Bhu-
pesh Gupta carnot bully me that
way,

SHRI BHUPESH GUPTA: You also
cannot bully me You condemn me.
You can pass a resolution.

SHR1 M. M. DHARIA: Mr, Deputy
Chairman, when [ am raising a point
of order, Mr. Brupesh Gupta, if he
likes, can give n e a patient hearing
and if he is not 1nterested in hearing
me, he can go ou. But he cannot ob-
struct me like th 5. I am not going to
be obstructed hovrever loud his voice
may be. He is not going to bully
me...

SHRI M, S. GIJRUPADASWAMY:
He cannot bully ne either.

SHRI M, M. DITARIA: So I would
appeal to my friend, Mr. Bhupesh
Gupta, kindly to :ake into considera-
tion the feeling of the House. The
House has great 1egard for Mr. Bhu-
pesh Gupta. Men bers are interested

pass a
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in knowing his views, On many occa-
sions his views are certainly appre-
ciated by this House. Even if some-
times his views are not appreciated,
the whole House hag great regard for
Mr. Bhupesh Gupta, So he should
kindly take into consideration the
feeling of the House. Let there not
be any sort of humiliation of the per-
son who is occupying the Chair. It is
highly objectionable. It is highly
condemnable,

SHRI BHUPESH GUPTA: Have
you finished? Then I can answer that
point of order.

SHRI M. S. GURUPADASWAMY:
My motion is there.

SHRI GODEY MURAHARI (Uttar
Pradesh): Mr. Deputy Chairman, I
am very sorry for the way things are
being conducted in this House. First
of all, I must express my disagree-
ment with the manner in which the
Chair also conducts the proceedings,
I must say that because whatever
happens in this House is only a reac-

tion of what comes from the
Chair. ..
SHRI KRISHAN KANT (Har-

vana): And vice versa.

SHRI GODEY MURAHARI: There-
fore, first of all, I would like to appeal
to you..., (Interruptions). If they
shout, they will have reaction from
me also. That is why what I say is
when there is something going on in
this House, i is only a conseguential
reaction to what comes from the
Chair., I am appealing to you that
when somebody is making a submis-
sion or is trying to make out his
point for getting a clarification, you
give him enough time, let him pre-
sent his point completely. But if you
go on interrupting him in the middle,
any Member would feel annoyed.
Even when I am speaking, if you go
on interrupting me in the middle
saying, “Be done with it, be done
with it.” I definitely feel annoyed.
That is why I am telling you, if you
want that there should be ordely con-
duct in the House, then you should
also exercise some patience. I do ac-
cept that some Members take an in-
terminably long time in coming to
their point, especially my friend. Mr.
Bhupesh Gupta, or Mr, Rajnarayan.
But then they have something to say
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and we must also recognise that.
When they want to say something,
when they have something, impor-
tant to say, they must be given an
opportunity. Let us not be very pet-
ty in this matter.

Then, just because it happens to be
Mr. Bhupesh Gupta who was involv-
ed today, I see so many Members
getting up and saying, “No, we can-
not tolerate this.” I would like to
ask how many Members have be-
haved in this manner during the last
three days. There are ever so many
Members, Why do you question only
Mr. Bhupesh Gupta, why not others?
I am only appealing to you, do not get
excited. Let the Member complete his
sentence. You can remind him saying
that he has got only two minutes or
three minutes and soon and that he
should stop at that, But do not go on
hammering, “No, no”. It is a very
irritating thing.

SHRI BHUPESH GUPTA: Now I
can also join,

MR. DEPUTY CHAIRMAN: Mr.
Bhandari.

SHRI BHUPESH GUPTA: Now I
can also join with others. I know that
thing, I can answer them,

st gy fag WeG (Teed™)
gaasrafa o, g9 uw fave ofeea 7 &q
T & ) FEEAT & qFITE FY =TT F AT
ug guTT AfEEIT @ {6 20 qeqed F 2ag
F1 WY JGH ATAS FT AfHT HIT 39 AT
% a9 faa o I @ agr @
AT AW &9 A g gHAT [ HAgvAFAl
=q a1g #1 & & ga =7 uwerwr w1 fawmg
fF meqer & AT FT 4T TAT GEIT
"eger 7 wRW wfag fasme & g far
€, Iad AT i AW & gaT A AT
gl & fa=a1dt & ufaegsy #9 F a0
F1 LA | THT FEAT FI YA (A0 F
graeg § Fw  q=iamd @A 49Tey,
ag qq 0 o6 g foed wewsy 7y gt
9T q57 ara At F1 fafae arfaar F
gee@l % a9 #9g ¥ fgean ww a9
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FIAT AT, AET T 3T FTGR T HeqeT
@ 37U fau 1o FR Y AAgHAT F awAT
FET HEAT | AT ©O5C &T F TF FTF47 67
ST fEar T & 5A9 weqer & iy wasam
YTZ EAT § WK 58 FIW § 7 =7 qo773-
=T # 51T WG T SE€IT w0 9HdH
Faar g 6 g7 weRl A1 FATE 7 ¥
fagrEr staT =nfzn, )

St TRATA ¢ +(qq, § qgq 7T
& gra 7w qg ast 6 AR faqd g7 @
#1@ ag swaT awgar g fra gader
T ® AATfaE Ag AT wandm g fw
zad #ey fedy |gvual wr At 3 0 @
sad T wiga arfer S 7 qgq gowg
FXATE AT AZE WA K7 FEAE AR
FT AT A1, T HFqL AA § T G
griear Sy F w31 & f& 9 w8 4z wFar,
F FA A WA TG T AR F FEAX
AT @ & W I B T A8 €1 08
>F FTG AT § JAF T e ga o
zark fgg o g@q ad7 @A &, gar
JT A AIL ATEE, ITR( W FA FAY
az w1 Al & fF =) & fAw fag ss
TR A HTAT AT STA9T TGN (Interrup-
tiony ¥ AENE Ao AT oAa § OFF
W, F Aodr g @ Igm 1 zufad
Zamr ¥ wH owremar W g fF e
AT TIT & FEATAT TZEq] FT 798¢
TF FEL F AT G0 AT § | F gg qrAAv
Far g 7 F1E o avnifaq aaed s
foaz 7 737 a1 @TE W dre § gadT
KX a1 T AT EHT ST T IqET 6T FT0
Agr 2 | 3 arvr fafead 2z Sen
(a7 (3337 F7 A0EATE 7 3 A
F SATET AFEAT T F1F AT A TEITEATHY
ST F {1 SFAT AT F ATHA @7 A0
gt g 5 @ ww wdleafy § @ 5 9
ITE TET FT AAIT FT G, AT 7T
d 7g Fg [% F1% a7 AGq0T T g AT
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SaE AT g9 AwET a7 Aa ¥ e
faar S At 7 Y- F7 9 AUFTRIA T
ferdr sver Az ady o et o 99 5w e
FT FEIe T4 Fhar , JAC FAA FAATES
#1 faafag 7 awr 8, Wae 7 Afew
AT F WA aTF & TIF ATYFR F W@ &
ST AT AT LeAT FT T & | ST 3T FT
AAGEE A g1 9wl w1 o fAwr w
JuT AT Y Wer § ) gElAw & wH
frdga wem M7 s afw oW faa
oft eMgEaTy St ¥ fragw Fear 5 4
7d gEE o g 9 #%1 W
TIE T AE 2 1500 T fFTFa < |
afew w15 dod a@m gr A ag R
#refameAgrarf s # wfw o fwdram
F1 FHATRY & e 11 AT FRATE Wi
WEFET 31 AT § | Tafad ¥ AT
TROTIEATHT ST BT qQF T T qAA
gfaer 4 &%, 7 a5 ¢ {F ITH AW
g & MT A wHg {7 g1 SuH A |

SARDAR SWARAN SINGH: Let
us come back t. the Calling Atten-

tion Notice ratter than continue like
this.

SHRI AKBAR AL1] KHAN (An-
dhra Pradesh): May I request you to
proceed with the subject?

MR DEPUTY CHAIRMAN: All
right.

SHRI NIREN GHOSH (West Ben-
sal): Let us cluse down the matter,
Sir.

MR. DEPUTY CHAIRMAN: That
is why I am c osing it down, Please

sit down, As I s.iid, this morning only
the Chairman. ..

- (Interruptions)

THE LEADER OF THE HOUSE
(SHRI K. K. SIHAH): For a minute,
may I request *he House, before the
Calling Attentim Notice is taken up,
that some tirwe is fixed, half an
hour . .. (Inter ~uptions) ... half an
hour, according to the importance of
the matter. Ac ording to the import-
anco of the Ca'ling Attention Notice,
some time may be fixed.

i
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(Interruptions)

Sl Ao Fo AIAAFI : HA T
g ATE AT | 70 g ag & &
A & AqT 3 T W FHT T AT &
HIT AZ qT0 T g I TEY g ) Al
Fa7 7% fa+ § 6 Taat s frar sraar ?

MR. DEPUTY CHAIRMAN: Just a
minute, The Chairman this morning
had expressed his concern about the
time that is consumed during the
Calling Attention discussion, Yester-
day, for one matter we have spent
the time of this House, about three
hours... (Interruption)... Just a
minute. For Calling Attention Notice,
normally, I think it was the proce-
dure that only half an hour could be
utilised. For Calling Attention Notice,
we have gone from half an hour to
45 minutes; all right, from 45 minutes
to one hour, if that is an important
matter. (Interruptions). Therefore,
what happens? Yesterday, in one
hour only two or three persons could
ask clarifications. So, what is the
procedure by which we are supposed
lo ask clarifications? I think if you
honestly make out your point...
(Interruptions)—please listen: one
question should not take more than

one minule or at the most two
minutes.

SHRI A. D, MANI (Madhya Pra-
desh): Three minutes, Sir.

MR. DEPUTY CHAIRMAN: Yes-
terday we spent one hour for three
questions. It means that every Mem-
ber had taken atout 8 to 10 minutes.
Now, Shri1 Godey Murahari said that
the Chair is ringing the bell or in-
terrupting the Member. Just now I
said ‘five or six minutes’. 1 told
Shri Bhupesh Gupta, ‘it is only five
or six minutes’. Shri Godey Murahari
said. “There is not enough time.”...
(Interruption). Please sit dowmn.

SHR1 GODEY MURAHARI (Uttar
Pradesh): Sir, there is a lot of differ-
ence between saying ‘it is only 5
minutes’ and keeping quiet, But if
you go on saying “Be done with it,
be done with it”’, then?
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MR. DEPUTY CHAIRMAN: Please
sit down. After five minutes, it is
pointed out that the time is over. For
asking clarification two or three
minutes are enough. At the end of
seven minutes he was told—“you have
taken seven minutes”—two minutes
were not enough for winding up for
Shri Bhupesh Gupta? You have said
that I am only ringing the bell and
interrupting the Member, After five
minutes, I told the Member, *“Two
minutes more.”.

SHR# GODEY MURAHARI: That
will be natural reaction . . .

(Interruptions)

MR. DEPUTY CHAIRMAN: I have
no objection if it is the desire of the
House that we should allow the Hon,
Members of the House the whole day
for the Calling Attention Notice for
which I am prepared to sit in the
Chair and to hear the long speeches
of Shri Bhupesh Gupta, Shri Raj-
narain, Shri Godey Murahari and all
other Members, So far as I am con-
cerned, I have tosit here. But it is a
matter of concern for the government
to see how the business is finished, It
is not my business. Therefore, I seek
the co-operation of the whole House.
Let there be some procedure. My
point is that if we can restrict the
time of the hon. Members, we can
allow more hon. Members to speak
and ask questions. He said he was
putting his name. During the last
three days he could not ask any clari-
fication, Why? Yesterday, we spent
three hours. Only one person from
each party could get a chance. So we
have to overcome these difficulties. ...
(Interruptions). Only I want the co-
operation of the Members and if you
do not want to cooperate, as I have
continue. ... (Interruptions) So far
as the Calling Attention Mation is
concerned, there is no necessity for
that and I would appeal to the hon.
Members that they should use pro-
per language and they should not use
derogatory language while address-
ing the Chair. It is highly improper.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): With great res-
pect and humility I wish to draw
your attention to one thing. ..., (In-
terruptions). ... You said that Mem-
bers need only one minute to seek

[RAJYA SABHA]  to a matier of urgent

144
public importance

clarification. 1 entirely agree with
you, Sir. There were times, But days
have so changed now and the Minis-
ters do not come out with correct
answers and clarifications, ... (In-
terruptions). With great respect and
humility I say you are only admoni-
shing, the Members. Why don’t you
pull up the Ministers to cooperate
with the Members? Only then the
House will be satisfied.

SHRI BHUPESH GUPTA: Sir,
since T have been the subject-matter
of controversy, I want to make my
position very clear. Sir, It was not
my intention at all to personally cast
any reflection or insult you in any
manner, Sir, I am prepared to follow
the rule. If you say “One minute for
each Member” I can assure you that
I shall tfollow that, provided every-
body follows it.

ST TTAATOAN ¢ HTT ATT WIRET STEH
w4 ifqs, gifqe oo a9 )

SHRI BHUPESH GUPTA: I sug-
gest you better make up your mind
how much time you want to give to
each Member and we shall keep that
in our minds.

MR, DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, the Chairman has
said this morning that he will con-
sult he Leaders of the various Parties
about this matter, how much time
should be taken,

ot AW ¢ YA, AT OF AT
HE AT 48 g 7 5@ 79 J97 97 F
q FIT T AT A7CAT FT 4G THC 7
fFar #(ed | 97 "7 TAC AT E A g
737 A1 AWiifer w1 W@z G | 37T F
AT FET a5 FT T2 AT a7 97 )

st v qwnafa . w=or, o afsy

SHRI BHUPESH GUPTA: Sir, if
any reasonable time is fixed, every-
body will obey. We heard in fact in
the other House there was a sugges-
tion about a revolution bell, I think
you should fix a hammer bell on the
ministerial benches and on our ben-
ches and if we exceed the time, that
bell should work,
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Now, Sir my suiigestion is that the
Government should have called a
meeting of the Ccmmonwealth coun-
tries which are ag ainst this action of
the British Gov:rnment and they
should have cond:mned such action
on the part of tl e British Govern-
ment. I think 20 countries have al-
ready expressed themselves against
this proposal of tne British Govern-
ment to sell armrs to South Africa.
They should joinily issue a declara-
tion condemning 'his action and our
people in the UND and also in the
Security Council should seek con-
demnation by the:e bodies of this ac-
tion on the part . f the British Gov-
ernment. Also, Si-. like the Kenyan
Foreign Minister we should tell the
British Governmeat that if they pro-
ceed with this kiid of strategy and
pvlan of sell.ng ar:ns to South Africa,
they are only encnuraging apartheid.
After @1 we have got one million
pveople living in fouth Africa. We
should declare heie and now that the
Commonwealth erds and it is dissolv-
ed. If the Kenyan Foreign Minister
can say this, wlty can't we do it?
That 15 why I sa- that the Govern-
ment of India shculd behave in this
manner, I think this kind of mere
expression of ou concern will not
do. Moreover, Sir, it is only a hypo-
critical expression of concern and they

are not at all mcved by it, I hope
certain bold acticn in this matter
will be taken ajainst the British

Government. The Tories have been
running racial rio's in England itself.
For meeting such a situation a much
bolder action is c: lled for and that is
the immediate withdrawal from the
Commonwealth; t1at is the supreme
task of the hour.

SARDAR SWsRAN SINGH: As
this question rela.es to the intended
supply of arms by British to South
Africa I would huve been accused of
not adhering to the rule of relevancy,
if I had given the Government’s
assessment on th: British Govern-
ment's policy alout their position
with regard to the East of Suez or
Rhodesia, althoush on both these
matters the Govt’s. position is well
known and there should be no doubt
on that score. It the last part of
Shri Bhupesh Gupta's speech he has
made two or three suggestions. He
has asked abou* the Government’s

|
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views. So far as the copy of the let-
ter which our Prime Minister has
written to Prime Minister Heath is
concerned, I would only point out...

SHRI BHUPESH GUPTA: Their
letter also.

SARDAR SWARAN SINGH: I
would plead with him to have a lock
at the proceedings of the British
Parliament, Prime Minister Heath
was asked to produce a copy of his
letter to the Commonwealth Prime
Ministers and Heads of Governments
and also their replies. He said that
there is a convention that these are
not made public although extracts of
these have appeared in the news-
papers, Some extracts have appeared,
This was one of the points urged.

SHRI BHUPESH GUPTA: The Bri-
tish Parliament’'s practice is, in such
cases the communications are placed
in the form of White Papers and the
Indian Government have done it in
regard to our correspondence with
China. Why cannot you do it in this
case?

SARDAR SWARAN SINGH: In the
case of China, the situation was diffe-
rent, In those matters you will agree
that even if you have to release the
correspondence, you have to get the
agreement of the other party but
about the substance of the letter, I
would like to inform the hon. House
in very unmistakable terms that our

Prime Minister has taken a very
strong line in this connection. She
has said:

“Any accretion of military

strength to South Africa can only
strengthen her resolve to continue
the policy of apartheid which all
civilised Governments of the world
abhor and condemn.”

She also said:

“Tt is our considered view that
the total effect of this new ap-
proach to the South African ques-
tions will be to reinforce the racist
regimes in Rhodesia and South Af-
rica. Instead of bringing stability,
peace and security in the region, it
will add to the existing tensions”
and things to that effect.
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+ SHRI BHUPESH GUPTA: What
has Health said in justification of
that?

SARDAR SWARAN SINGH: That
I have covered in my statement. If
you study the statement I have given,
the elements of their stand are
there. What are we doing in the UN?
Our Permanent Representative and
our Delegation there have made very
strong statements on this point in
the forum of the UN and they have
actually been published, They are
published documents. If the Members
are interested, we can get copies of
those statcements and place them on
the Table of the House. The third
point raised is about a meeting of the
Commonwealth countries to be con-
vened and that. ..

SHRI BHUPESH GUPTA: to con-
demn ...

SARDAR SWARAN SINGH: You
cannot say that the meeting is to
condemn, The meeting will decide
what it wants to do.

SHRI BHUPESH GUPTA: The
agenda may say ‘for condemnation’.

SARDAR SWARAN SINGH: How
can the agenda contain this wording?
You cannot say this is being conven-
ed to condemn. There is no use of
convening it if you are to say: ‘Th's
is the rcsolution and we want you
to approve it'. I would submit that 1n
any case in Lusaka, in about a month
from now, the non-aligned countries,
includineg a large number of Com-
mounwealth countries, are attending
the conference, th's matter being an
important one, is bound to come uv.
I do not think any separate meeting
of the Commonwealth countries in
this respect is needed, We are in
touch with the other Commonwealth
countries through their representa-
tives here and through our High
Commissioners in those countries and
we are co-ordinating action in this
respect. About the last suggestion
that we should straightway say that
the Commonwealth should be dis-
solved, I think it is too drastic a
thing to be expected in the course of
a Call'ng Attention Notice.

SHRI MULKA GQOVINDA REDDY
(Mysore): Mr. Deputy Chairman, Sir,
I would like to know from the
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Foreign Minister about this that the
British Prime Minister, Mr. Heath,
in justifying the decis'on of his
Government to supply arms to South
Africa, has said that it will be for
the maritime defence of South
Africa and her trade, and then also
that it will be for external use. Now,
Sir, that is what the United States
of America said when they supplied
arms to Pakistan, which were later
on used against us. And that is what
the USSR is now saying, that the
arms supplies that they are making
to Pakistan will not be used against
India. But the fact is that these coun-
tries have always used them in their
own Interests against their enemies.
Similarly, in this case the UK deci-
sion to supply arms will strengthen
to sustain the racist regime in South
Africa, and it will not promote the
azcord ex‘sting among the diffggent
races in other countries, In vieW of
this decision, is it not desirable—
even the Labour Government in
Britain failed to implement the majo-
r ty decis cn of the United Nations
that the racist regime in Rhodesia
should be liquidated; now this Con-
servative Government has decided to
supply arms to South Africa—is it
not desirable then that we should
take more positive action instead of
sending just protest notes? And the
more positive action lies in our decid-
ing to withdraw frcm the Common-
wiealth, Is it also not a fact that
some of the Commonwealth count-
rtes, who have expressed their resent-

ment  against  this decision, have
taken the stand to withdraw from
the Commonwealth? And why

should not the Government of India
take the lead in coordinating the
activities of all the Commonwealth
countries who are opposed to this
decision?

SARDAR SWARAN SINGH: I ag-
ree with the first part of the state-
ment that the excuses put forward
by the British Government in justi-
fication of their intention to supply
arms are not valid, We have not
accepted them and that is what I
have said in my Statement. About
the more positive action that he has
suggested, this, to my mind, at the
rresent moment at anvy rate, is nega-
tive action, and this is a matter
about which we need not take a
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view in haste. We should continue
our pressure in conjunction with
other Commonvrealth countries and
other non-alignec countries to 1im-
press upon the Britsh Government
the inadvisabilit- of going ahead
with their inteniions.

oft gz fag  deQr: sfiwq, G
Fi Tk ¥ ¢ Fg1 i 9 gfaard
F1 3 & {3 St oy f2F § gudy avaET
Staq 78 AradT o TAF & G gL ST
g fr e & AT R qem 2R & fad
T AT FT GEIATT FWT——39 a1 &
A9 gl g F osRE A A aww A
FAA FG gE A@ IC GUAT T FI @
Tafagq 9% Fo A7 F 9AA AT g,
u=ar 21 f& ady v & A gy @l
A ATAL G 1 Ay Afgar aae
9T 7 AV g1 A 9T H Y g W@ 8
3% faa faady @ & N wwwanT
fed 77 § 97 9% oA F<h ITH ¢9-
AT GRET £ 3 FN A AT & I AT
A A e AaT R ogw owwd #@
WIEA FY HIT T 31 AfeT 747 98 AT
aagfegael T Haw 3fend
qraT | qoAi faforzay qeed F1 Fie-
fadz 7% F1 Y racy IR g g Sar fw
34 fAmge T g27 & faoiw #1 agem
FT HIAT FT {777+ e oy g A1 g9 oeg-
ATAA QT F UHA @ i@ 7 (AT
PIEIC RO Tt A R AT et T D IEY
[WHFANITRF SIS 1 AZ T a1 € |
IqH T gIT Fg 0T g4 - g
AT T a7 TF7 §, M fSawr ga17
fafasr g2 & gF g gan, FNAT o
for g T, ' F A WEH T
gamr g/ fwar seifar s & 39
ouF ATT F1 zEeufaw 53 AT AR 0w
fafqe® aw, vF A9w a9 a9 T FOq
S FRAT | U AT o wiwadr 3 a7
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‘ aaferar & s a7 i faear g 1 a1 397 W
| YT & A4 SqaaHe & AT 97 fgew
wgEm 7 oA fraly sfaw sfewr 7
a7 gud fag Jr FE sym=ivE o ITEE
THET TF |

HIT qHaT gaqq, sar &+ eraq
gx F W FTr g, w@ard # S I
frugwa 2 @R § FE F@T g, e
FHAIT 7 F H TG0

“Brita.n valued the association
but insisted on being treated as a
member able to decide in its own
interest.”

AT AT A—FAF T FTHAFed It
T T o™ gers &1 fady fFar § s|E
Tq8 ¥ 93 weqn frerer fF oaifage ar
gH 9TEA § AT g9 A9F T2 J w9Ar
AT A FT JIIFIT AT T@AT AT
21 a1 391 o fuFad & Are 97 Sy 9T
GIEIR 9 FTAAEACT F7 FETFAT, TEaHT
SIRAAT F gFT H AT FAW |

SARDAR SWARAN SINGH: It
is a little difficult for me to answer
because he did not put any speci-
fic question, So far as the general
situation in the Indian Ocean area is
concerned we have clarified our po-
sition more than once. We are tfotal-
ly opposed to the establ’'shment of
any military bases; we are opposed
to the military presence of any
country, particularly of the big
powers, in the Indian Ocean area be-
cause we want this area to remain
an ocean of peace rather than of ten-
sion and conflict, And from what-
ever source it comes we are totally
opposed to the induction of any
military presence or establishment
of bases of any type there,

About the second question he says
whether we should not review the
utility of the Commonwealth. This
is a matter which should be and is
under constant review and if we
find that this association of Common-

wealth countries—it is no longer
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British Commonwealth; it is an asso-
ciation of countries where the Asian
and African countries are in a large
majority . . .

SHR] BHUPESH GUPTA: Is it
Subzi Mandi Commonwealth or
what?

SARDAR SWARAN SINGH: It is
neither Calcutta nor Subzi Mandi.
It is a Commonwealth of free inde-
pendent countries and the next
Commonwealth  Prime  Ministers’
Conference as you know is going to
be held in Singapore. The next Com-
monwealth Prime M'nisters’ Confer-
ence if it takes place at all will take
place in Singapore.

SHRI NIREN GHCSH (West Ben-
gal): That is one of the themes that
you are propagating.

SHRI BHUPESH GUPTA: Who is
the Head of the Commonwealth?

SARDAR SWARAN SINGH: Not
Mr. Bhupesh Gupta.

The utility of continuing this asso-
ciation is a matter which is con-
stantly under review. We feel that
at the present moment with a pre-
ponderance of members from among
the African and Asian countries who
have recently become independent,
it is a forum which if properly utilis-
ed could yield useful results both in
the economic as well as'in the poli-
tical fields. If at any moment we find
that there is no utility for it, we
would certainly be fully prepared to
say good bye but we should not do
that in a huff,

Then he referred to the presence
of the British in Singapore. I do not
know what really s the implication
of what the hon. Member  has said
because 1 had an impression that he
and his party were in the past in
favour of the continuance of the
British presence in that area and
they said that this withdrawal s
likely to cause a vacuurm which is a
matter of concern. a theory which
we have totally rejected.

SHRI SUNDAR SINGH BHAN-
DARI: We only warned about the
situation which is developing by the
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withdrawal of the British. We have
never supported that the British
should remain there.

1 pm.

SARDAR SWARAN SINGH: I am
glad that his opinion. at any rate, in
this respect coincides with ours .

SHRI SUNDAR SINGH BHAN-
CARI: I do not know how you have
been so 'ignorant.

SARDAR SWARAN SINGH: If
vou read the speeches of yvour party
you will not get this impression. 1
never make a statement casually,
Mr. Bhandari. Be rest assured and
[ am happy that you want to change
it. In fact, in several matters . . .

SHRI SUNDAR SINGH BHAN-
DARI: I am happy that intelligence
has dawned on you.

SARDAR SWARAN SINGH: Now,
if Malaysia or Singapore or any
other country. for their defence,
want to enter into a mutual agree-
ment, then you may like it or you
may not like it, but that is a diffe-
rent matter.

SHRI C. D. PANDE: They are
wiser than you are,

SHRI CHITTA BASU (West Ben-
gal): It has been admitted that the
proposed sale of arms by the United
Kingdom to South Africa would
const tute a grave threat to the inde-
pendent States of Africa which are
neighbours of South Africa. May 1
know from the hon. Minister why
the Government has not mentioned
the likely effect of this arms supply
to South Africa? The arms supply to
South Africa is likely to be used by
the Rhodes'an Government and other
Governments to suppress and subdue
the people’s movement in  certain
other African countries who are
fighting against the White regime
and fighting for their emancipation.
If the Government of Indla is com-
mitted to helping morally and mate-
rially those people who are fighting
against the White domination and
for their independence, why has not
the statement condemned ‘it and said
something about their attempt to
help those people who are fighting
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against the White domination in
other countries? These arms are also
likely to be ust'd in Rhodesia, Angola
and Mozambigne to subdue the peo-
ple’'s movemert there, My second
question is th 3. Why does not the
Government 1 ake a categarical dec-
laration now hat if the United
Kingdom does not comply with the
request or doe not properly respond
to the feelings expressed by India
as well as by :he Afro-Asian count-
ries, the Gove nment of India will
decline the invitation to attend the
next meeting f the Commonwealth
countries?

SARDAR SWARAN SINGH: About
the first questicn, whether such arms
are actually pe¢ssed on to the racist
regime in Rholesia or not, the fact
that the mili.ary power of South
Africa gets aus mented is in itself a
direct help, d.rect encouragement
and direct supiort to Rhodesia and
for this reasor alone we would be
totally opposed to any such move, to
supply arms t¢ South Africa. In
reply to the second question, I would
like to say thst the next Common-
wealth Prime l'Ministers’ Conference.
if at all it tak s place, will be in
Singapore and ‘'he invitation will be
by the Prime llinister of Singapore.
Whether it woild be wise for us to
decline such an invitation is a matter
which should rot be lightly com-
mented upon. Singapore is a friend-
ly country witli whom we have the
best of relation.:, Moreover, it is bad
tactics to say vrhat you want to do
after ten steps «t the very beginning.
It is just not dune.

SHRI A. G. KULKARNT (Maha-
rashtra): Sir, I am particularly in-
terested to kncw from the Foreign
Minister—I hav: gone through the
statement—I rirally wanted to find
out what positive action Government
wants to take, They have stated
they have taker some positive steps
like going to the United Nations
where, as my iriend Mr. Bhupesh
Gupta has stated. three out of the
five abstained {rom voting. What is
the use off the Security Council re-
solution banning arms supply to
those African ccuntries? Particularly
I draw his attention and the Foreign
Minister must be also aware of this.
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[ say in this move the feeling is
developing in the United Xingdom
about strengthening the racist move-
ments, particularly against Asians
and Indians, whatever it is. Why is
the Government of India taking such
a low posture and making a week
assessment of this type of thinking
which s dangerous to Asian inter-
ests, Indian interests. interests gene-
rally on this side? So, Sir. it is not
only to that extent the sending of
expressions of regret and all those
things will not do anything, but at
the outset the minimum the Govern-
ment of India can do is to see that
this racist movement due to Enoch
Powel or whoever he is is not
strengthened, The  Conservatives
have repaid their voters by declar-
ing their decision of sending arms to
South Africa, So I wanted to know
from the Government this, that they
must denounce this type of action at
the highest authority. Secondly, the
danger of enforcement of the policy
off apartheid is there, Lastly, the
Asian and African heads of countries
should call a meeting to decide on
some positive steps, Further, I do
not suggest that the Prime Minister
should not go to the Commonwealth
Prime Ministers’ Conference but by
going there sufficient strength must
be mustered to show to the United
Kingdom that the interests of the
Commonwealth countries will not be
sacrificed bv such actions of the
United Kingdom Government.

SARDAR SWARAN SINGH: 1
have noted his views and I greatly
value them.

SHRI A, D. MANTI: I want to refer
very briefly to three points for clari-
fication. My hon. friend. Shri Bhu-
pesh Gupta raised a question about
the United Nations in respect of this
issue. May I ask the Minister whe-
ther he would instruct our delega-
tion to raise also the issue of the
Simonstown Agreement in the U.N.
General Assembly because even ‘in
the United States there is a good
deal] of scepticism about Britain
being involved in the Simonstown
Agreement and their defending the
Cape route. Even Britain’s western
allies do not believe in the desirabi-
lity of the agreement, and they are
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not bound by the agreement. We
are also interested in the Indian
Ocean area. We should raise the mat-
ter of this agreement and the gene-
ral opposit on of all Asian countries
to any kind of big military power
bloc emerging in the Indian Occan
area.

The second po:nt is. the British
Government has acted in defiance of
a UN. resolution, We are a Common-
wealth country. Can we not ask
Britain as a Commonwealth country
what are the kinds of arms she is
supplying to South Africa? The plea
offered by the Heath Government
is that they are supplying maritime
weapons.

SHRI BHUPESH GUPTA: Aircraft,
helicopters . .

SHRI A. D. MANI: We have got a
right to ask them what is the kind
of weapons they are supplying to
South Africa and what steps they
are taking to see that they are not
used against the African population.
The British Government may well
say “this is a matter which concerns
us”. but this concerns also the Com-
monwealth,

The third point is. I quite agree
with the hon. Minister that we can-
not decide the question of India’s
continuance in the Commonwealth in
a calling attention motion, Apart
from this, the Min’'ster is aware that
India is subiected to humiliation,
that Indian immigrants are asked to
move in restricted areas . . .

SHRI BHUPESH GUPTA: It can-
not be decided in a calling attention
motion or in an unstarred question.

SHRI A. . MANI: Indiang are
being kicked out of Great Britain.
In the face of this humiliation that
we are facing. I only want the Minis-
ter to tell us and clarify by saying
that we shall keep an open mind on
the question of walking out of the
Commonwealth if the need arises.

This is necessary because every-
body thinks that we are hanging on
to the coat-tails of Mr. Heath or
Mr. I?Ouglas Home We want that im-
pression to be dispelled.

[RATYA SABHA]
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SARDAR SWARAN SINGH: On
the first 1ssue. I do not know why we
should depend upon the American
attitude which in this case is also
critical of the British move, Our ob-
jection is much more fundamental.
Here is a racist regime wedded to
a policy of Apartheid; we are oppos-
ed to it and we need not go into the
interpretation of the terms of the
Simonstwon Agreement; we are
obposed to anv supply of arms even
if the agrecment enjcins some res-
ponsibility on them. After all, the
Labour Government were not supply-
ing arms. Therefore this is not a
legal matter. It is a political issue.
We should say that we are totally
opposed to it. agreement or no agree-
ment.

Then on the second issue that
there is a United Nations embargo.
that we are a member of the Com-
monwealth and that we cshould ask
the United Kingdom to give us in-
formation about the supply of arms;
we are not interested in that infor-
mation at all. We are conposed to the
supplying of any arms. Do you have
an open mind in this? If they con-
vince you that particular types of
arms are not going to be used
against others. wil] you accept it?
So, this argument, entering into this
type of query. weakens our stand
which should be forthright that we
are opposed to it, instead of entering
into any argument with them.

About the general question as to
whether we should or we should not
cont'nue in the Commonwealth., I
have slready expressed my views,

SHRI N. R. MUNISWAMY (Tamil
Nadu): As the Government and the
country are aware, recently a Reso-
lution was passed in the Security
Council whereby they have condemn-
ed the United Kingdom for having
violated . . .

(Interruptions)

'SHRI MULKA GOVINDA REDDY:
Sir, Mr. Mani always monopolises on
every point.

MR. DEPUTY CHAIRMAN: If vou
want. I will aive you a chance.
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SHRI N. R, MUNISWAMY: Re-
cently. the Serurity Council has pass-
ed a Resolution condemn'ng the vio-
lation of this embargo which was
there for over 10} years . . .

SHRI BH!UPESH GUPTA: It is
PL.-480.

SHRI N. R. IUNISWAMY: Let me
be heard. Wh. t is this?

Recently. a Resolution has been
passed by the Security Council con-
demning the Jnited Xumgdom for
having violated this embargo which
was in existerice for over 10} years,
They have al:o passed a Resolution
that African countries and other
countries mus. also adopt measures
whereby they :an see that this is im-
plemented we . From our side, what
is the line that you are going to
think of to se: that this measure is
carried out? The Commonwealth
Conference is 10 be very shortly con-
vened and t‘he Prime Minister s
going there. "'hough we cannot re-
fuse the invitalion can we not at any
rate move in - he matter and express
our censure or resentment as regards
this and pass i resolution saying that
what they have done is only creating
further tensio:1 so far as the Apar-
theid Policy 135 concerned? Being a
member of the Commonwealth, we
have got everv right to do it. If it
is not allowe:!, let us call such of
those like-miniled people to come to
Delhi and we can express our con-
cern and cond:mn_the United King-
dom Government for having violated
this embargo.

SARDAR S'WVARAN SINGH: I do
not know what T am supposed to
answer, Sir., He is more or less re-
peating what 1 have said in my state-
ment. No new point has been urged.

SHRI N. R. MUNISWAMY: How
are you going to act in pursuance of
the Security (louncil Resclution. I
would like to know whether the
Prime Minister would pass a Reso-
lution in the (oming Commonwealth
Conference expressing our regret at
the United Kingdom violating cer-
tain principles whereby we can con-
demn their atiitude?
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SARDAR SWARAN SINGH: We
} have not waited for the Common-
wealth Conference to clarify our
attitude., We are here and now say-
ing that this action of theirs is con-
demnable.

SHRI LOKANATH
(Crissa): And we have
friends or supporters.

SHRI BHUPESH GUPTA: Why
don't you say that it has committed
a crime against mankind?

SHRI BIPINPAL DAS (Assam):
In fact I was very much disappoint-
ed The basic question he has not
replied at all. It is all very good to
say that we feel concerned. We go
to the United Natons and express
our concern. But nothing will happen
at the United Nations, It is absolute-
ly useless. We wrote letters to the
British Prime Minister. He also rep-
lied to us. The Goverpment has ad-
m tted that the explanation given by
the British Government for the pro-
posed supply of arms to South Africa
cannot be accepted as valid. That is
only a cover for strengthening the
racist regime in South Africa against
the interests of the colourcd people.
Now, this a direct attack, if T have
understood correctly on the very
basic foreign policy of the Govern-
ment of India as a whole, What do
you propose to do about it? Simply
writing letters and cxpressing opi-
nions, is that sufficient? A very basic
question has been asked by every-
body . . .

SHRI BHUPESH GUPTA: Ordi-
nary letters will now go Express
Delivery.

SHRI BIPINPAL DAS: . .. about
our stay in the Commonwealth, The
honourable Foreign Minister has fre-
quently said someth'ng which is
nothing but an evasion of this ques-
tion. I want to ask a concrete ques-
tion. What are the factors that stand
in the way of the Government of
India for not indicating in the clear-
est possible terms to the British
Prime Ministcr that if they supbply
arms to South Africa, if they do not
listen to our advice, then we will
walk out of the Cermmonwealth?
What are the factors standing in the
| way of our Government telling the

MISRA

no other
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[Shri Bipinpal Das]
British Government in that langu-
age?

SARDAR SWARAN SINGH: I can-
not accept this language. I do not

agree with him. Let him remain dis-
appointed. That is all that I can say.

st TAATAW : ZHAFT FIS G FEAT
T E | T AR FTT Ag FEAT ARAT
& It @& w1 qug gaAT Foz faewr AT &
Y g9 agg gy o fafad &)
W A1 T gra" § Had FB AT T FT
TAGR FEAT & fF 7 15 3687 1947
< S

»ff IuaAfa ¢ AR FATT AL FEATE
oY 93 qATEH |

W QAR ¢ 15 WS 1947 F
gH T WA & g fF WIRT B FrAAaey
BT a1 Afgd T FIT T AAT 1T T
Fraw St g 947 @1 g | gAre fua
sft fafomarer ame ot 7 511 v qor § W
JaF FaTq 7 WAy 7 A A1 Ag 771 6 ogA
T A ¥ Wit A wF F ar 7
qaAat § 5 3 5 wme & difa ad §
§ 7 AT ARAT § R FAT Ay W@
gar Iz g g fFag g w2 fF wiw
1 AETRT FY LRI JgT T AT TS &
A a7 daT qgddz F¥ AT F1 FEEeT
T afeqor ATiEFT F7 ST TAOTA § T AT
FY AW Aefrar &1 9@ F1 g
FeATE FUO | 3 q78 9 A1 A g@
T 9T A GAAAY FY AT 9T T QA
ga% faty § a5 a@FR @ a8 |
FrAFACE W T TR T AT AT
fipe o FXEwTT wg o6 g7 o fafaor g
#1 = Afa & N T € FT IgaT N
HAAT FF & | T TH AL A W
A ® FT A F fgrua & fF S a@FwR
F ML F I VT FV 37 oq A @A
a1 #¢ 73T & 3T faqars w1 3q @ 7
FTEATE FX |
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g7 a8 9T § fF 79 qa 1 gewre
A q9 48 JIT TIT92 & GrErHad
HIX 7 qrfafaai #1 agadi | g9 Tq T
FI TFHT ATE § ITA4 § {5 T57902 3 v
A AT FAT | 99 GH Al Jg 97 FEAT
g & v #Y feqdy g 3@ qay F
FIT HT T § | A5G § o N ag fgorgy
ATRTT &, AGAS AT ...

N grawafa : 7w T FWEW
F |

O WA q3en ¢ fadsy v ogon ?

S AFATOAA 2 ALEF |

st wgmEe @wt ¢ A3t FE AT

ATAF A& § |

s} AFTIAR 2 AL AT FIAT A7 Y
fa agi ax gart geafag ageqt 7 fafay
LRI HT fAET & I F AT TB Far 2
g 9 A § | g AT AV EART AT AAT
Tfed fF ag 59 qTE T arq &3 &Y,
T AE AG FIAT & Al OIT FAH F
a8 A & 1 W FIFHR AT JF Fgy
& foF ga < wg ¥ AfF w1 7 7197 8,
g0 &1 AT &1 U A0 8, 89 F G
ufawr 21 =1fed, safranars @ g
=rfed, A1/ T8 AT A1 § % 3afadar-
aTe & gfa W aeaET v @y Afg & )

# 39 97 § g £F 24 73T a7 7 Jfgx
T g fF TZ FIT WIKT F T FI
7w 3 ¢ O Riftn s AN g a%
Fx Frfq § afeaaa fear & o afiam adivar
T gl ATFT ST T AT A AT Ay
AT FY vt 77 8 IS fa57 ag afey
T BT FIW IS7T HIT FTHATT § TIF7
Air-foear M3 1 WX TG TEAT dEH
FT WHRAT & Al FAIA HI FAT A0
FAT ORI AT T THATT FT ATRY ?
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o wgrET amit - @ qET qgEE
gFRI FgT & THFT UFGIT HL AT ATMREY
FI0F g9 & 1qaF FFAT § 9T wREIMAT
g, T%R ATA §, IANT AGEF FAl faega
TAT F 1

SARDAR SWNVARAN SINGH: Sir,
the hon. Mer ber started by saying
that he want:d to express an opi-
nion and he d d not want to ask any
questions. Bit towards the end he
asked a quesiion to which I have
already replicd and I have nothing
more to add.

SHRI NIREN GHOSH: I would
like to know if the UK. can claim
that it woulc¢ sell arms to South
Africa in 1ts own interest—whether
it 1s in its own interest or not, it is
a different matter; that is what the
Minister says- -is it not in the inter-
est of India tc claim the right to sell
arms to the werwhelming majority
in South Afr ca which is struggling
against this Fascist regime?

THE LEATYER OF THE OPPOSI-
TION (SHRI 5. N. MISHRA): India
1s so overwhelmed with arms that it
can sell them to others?

SHRI NIREN GHOSH: I under-
stand that th'y have got five hund-
red or six h indred crores of mili-
tary hardware from the Soviet Union
alone. What a e vou going to do with
this? At least you can help them.

SHRI LOK4/NATH MISRA: Why
don’t you ask ¢ hina to do it?

SHRI NIREY GHOSH: So, in the
interest of Rhindesians and the South
African peop e, as well as in our
own interest, why should you not
claim this rigl t to sell arms to them?
Secondly. I wnuld like to know whe-
ther he woulc consider the question
of raising this issue in the United
Nations to condemn those countries
which are members of the UN, and
which have v olated U.N. agreements
on banning of trade with, or selling
of arms to Scuth Africa. Have you
moved anvy such thing? If not, why
not? What ar: vou doing? You are
not even doing that. Thirdly, he
waxed eloquent thiat it is no longer a
British Commaonwealth. Nobody would

LB(N)10RSS—17

¢

[ 30 July 1970 ]

to a mattcr of urgent
public im portance

believe this. If a free vote is taken
in this House or in the other House,
or even if a referendum is taken in
the country. the vote would be for
quitting the Commonwealth. Have
you the courage to do 1it? You are
tied to the apron-strings of so many
countries—U.K.. US A, and others—
against our national interest.
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So. when the U.K. is deliberately
violating this agreement. ’is violating
the resclution of the U.N. you are
only expressing concern, You are ex-
pressing concern for South Africa, as
far as I understand, for the last five
to ten years. You have only express-
ed concern and have done nothing
else. So at least now would vou con-
sider. in v.ew of all those things,
the guestion of quitting this damned
Commonwealth?

SHRI BHUPESH GUPTA: 1 hope
Shrimati Nandini Satpathy will not
be made the Minister in charge of
expressing concern.

SARDAR SWARAN SINGH: Some-
times I express happiness.

Sir, the first question that he has
asked is why we should not claim
the right to sell arms to the freedom
fishters in Mozambique, Angola or
South Africa, I ask: From whom
have we to claim that right? As a
sovereign country if vou decide that
it us in your national interest to sell
arms to someone, how can anybody
object? It is quite another thing whe-
ther you actually sell arms or not.
So there is nce question of claiming
any right from anyone. You should
not put it as if it aright to be claim-
ed from somebody. It is the sove-
reign right of any country to sell
arms to whomsoever it wants.

Then the second question he has
asked is; Why we are not taking the
line in the U.N. that those who are
eontravening the embargo on sup-
plies to Rhodesia, should be condemn-
ed. This is precisely our attitude. We
have ourselves raised our voice
exactly in those terms in the Unite
Nations. :

SHRI NIREN GHOSH: Have you
moved any resolution?
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SARDAR SWARAN SINGH: Yes,
yes. We have co-sponsored a resolu-
tion. Mr. Niren Ghosh generally is
a well-read person, but probably he
is not keeping himself informed
about the U.N. Persons of his way of
thinking have, of late, lost interest
in the UN. That is my, feeling;
otherwise, he would not have put
this question.

SHRI NIREN GHOSH: What is the
date of that resolution?

SARDAR SWARAN SINGH:
That has been adopted by the _Secu-
rity Council of the United Nations.

And his third question is one which
I have already answered and I can-
not add anything to what I have said
already.

SHRI BANKA BEHARY DAS
(Orissa): Sir, on 22nd July in the
House of Commons the Foreign Sec-
retary, Alec Douglas Home, when he
was giving a battering, said,

“We have told Mr. Volster that
it is our intention to sell arms
under the Simonstown Agreement,
but we have taken no final deci-
sion.”

But when it was again pursued he
said,

“The decision at the end of the
day must be the decision of the
British Government and nobody
can make it for us.”

So I want to ask the Minister what
the content of the letter is, whether
after making the decision that they
will supply arms to South Africa,
thevy have asked us for our opinion
or whether they are going to give
any weight to our opinion. What is
the content of that letter? Are you
prepared to lay a copy of that letter
on the Table of the House?

My second question is this. We are
told that during the discussion in
the House of Commons it was an-
nounced that sixteen nations of the
Commonwealth had already informed
the British Government about their
reaction, Can you enlighten us if you
consulted other Commonwealth Na-
tions? Which are the countries which!
have objected to the supply of arms
to South Africa?

[RATYA SABHA]
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SARDAR SWARAN SINGH: With
regard to the first auestion 1 would
say that in the communication sent
to our Prime Minister, the British
Prime Minister had not said that
they had already taken a decision.
In fact they said this is their inten-
tion and they asked for our reaction,
and we have conveyed that to them.

With regard to his second question,
all the African countries in the Com-
monwealth have opposed it. Even
Canada has opppsed it. We have
opposed it. If the honourable Mem-
ber is interested. I will give him a
complete list of such countries,

SHRI BHUPESH GUPTA: Twenty
out off twentynine members.

SARDAR SWARAN SINGH: I will
give a complete list.

MR. DEPUTY CHAIRMAN: Shri
Shejwalkar.

SHRI N, K. SHEJWALKAR: I am
not going to put any queston. I want
to lodge my protest. I have been sub-
mitting in the last three days . . .

MR__ DEPUTY CHAIRMAN: I am
now giving you a chance,

SHRI N. K. SHEJWALKAR: Those
people whose names do not appear
in the list have been given chan- .
ces. ..

MR. DEPUTY CHAIRMAN: You
represent a different politica] group.

SHRI N. K. SHEJWALKAR: I do
not want to put any question. Bug I
want to lodge my protest.

SHRI KRISHAN KANT: May I
know from the hon. Minister whe-
ther the conference of Common-
wealth countries which you want to
have in Lusaka will be an informal
conference or a formal conference?
The hon. Minister said that at the
Lusaka non-aligned conference,
many countries belonging to the
Commonwealth will also be present
and you wil] have talks with them.
May I know whether it will be an
informal talk or formal talk and will
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they come to any conclusion as to
what they ure going to do at the
next Commonwealth Prime Minjs-
ters’ Conferenre? As Shri Niren
Ghosh said, rany African national
movements are asking for arms from
India because hey have come to the
conclusion thet non-violent struggle
is not going o help them. Are the
Government of India prepared to
supply them aims?

S} AFATTEA - FAY T FIE
wafs frar § 7 AT gEAr wE AARET
F Atd F@ g |

SARDAR S'VARAN SINGH: With
regard to the first question, my ex-
pectation is tnat the non-aligned
conference as a whole will also
take up thit matter and it is
hoped that a esolution strongly dis-
approving or condemning the propos-
ed action will be passed. There, we
will fully asscciate ourselves with
that move.

The second question does not arise
out of the present Calling Attention
motion.

PAPERS LAID ON THE TABLE

AnNUAL REPORr ' aND Accounts (1968-
69) oF THE INDIAN STATISTICAL INSTI-
TUTE, CALCUTIA AND OTHER PAPERS

- THE MINISTER OF STATE

(SHRIMATI NANDINI SATPATHY):
Sir, I beg to lay on the Table a copy
of the Thirty seventh Annual Re-
port and Acchunts of the Indian
Statistical Inst tute. Calcutta. for the
year 1968-69, tcgether with the Audi-
tors’ Report thereon, [Placed in Lib-
rary, see No. 1,T-3691/70.]

NOTIFICATIONS UNDER THE Navy Acr,
| 1957

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI NAREFNDRA SINGH MA-
HIDA): Sir, I teg to lay on the Table,
under section 185 of the Navy Act,
1957, a copy cach of the following
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Notifications (in English and Hindi)
of the Ministry of Defence:—

(i) Notification S.R.O. No. 40,
dated the 6th January, 1967, toge-
ther with a statement giving rea-
sons for the delay in laying -the
Notification on the Table.

(ii) Notification S.R.C. No. 22,
dated the 1st January, 1968, toge-
ther with a statement giving rea-

sons for the delay in laying the
Notification on the Table,

(iii) Notification S.R.O, No. 217,
dated the 24th June, 1968, toge-

ther with a statement givng rea-
sons for the delay in laying the
Notficaton on the Table,

(iv) Notification S.R.O. No. 159,
dated the 9th February, 1969, toge-
ther with a statement giving rea-
sons for the delay in laying the
Notification on the Table,

(v) Notification S.R.O. No. 161,
dated the 1st May, 1969, together
with a statement giving reasons
for the delay 'in laying the Notifi-
cation on the Table.

[Placed in Library, see No. LT-
3784/70 for (i) to (v).]

(vi) Notification SR.O. No. 199,
dated the 10th December, 1969,
publishing the Naval Ceremonial.
Conditions of Service and Miscel-
laneous (Second Amendment) Re-
gulation, 1970.

(vii) Notification S.RO. No. 229,
dated the 3rd March, 1970, publish-
ing the Naval Ceremonial. Condi-
tions of Service and Miscellaneous
(Fourth Amendment) Regulations,
1970

(viii) Notification S.R.O. No. 209,
dated the 18th March, 1970, publish-
ing the Naval Ceremonial. Condi-
tions of Service and Miscellaneous
(5th Amendment} Regulations,
1970.

(ix) Notification S.R.O. No, 201/
70. dated the 2nd May, 1970, pub-
lishing the Naval Ceremonial,
Conditions of Service and Miscel-
laneous (Amendment) Regulations,
1970.



